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Aviex - 2
BEHARAT PETROLEUM CORPORATION LTD.

A Govt. of India Enterprise

$TTe L o SUMH
Bhopal Territory Retail

= wrore el fRega

_ Annexure - G2
LOI GENERAL: CATEGORY “B” TYPE ROS

BRT.NRO.ADVT2018413 .08C DAMOH Date:26.6.2020

MR. NARENDRA CHAKRAVARTI

5/0 MR. BHAGIRATH CHAKRAVARI
GRAM -PATERA, NEAR OLD STATE BANK
PATERA DIST.-DAMOH

MADHYA PRADESH -470661

“ . Email .; privankashivanjai@gmail.com

- Mobile No. -9425611511

L]

Dear Sir/Madam,

Sub: Proposed MS/HSD Retail Outlet 'Dealérship at Location:VILLAGE.-JHALON TEHSIL-
TENDUKHEDA , District DAMOH ,State - MADHYA PRADESH Category: OBC

We refer to our advertisement dated 14.12.2018 and your application form No. 15465957926237
for the award of MS/HSD Retail Qutlet dealership at the above location and the subsequent
draw of lot held at at Bharat F-‘etmleum:Corporaticn Limited 4 th Floor an'ference Hall Office
Complex, Near Chetak Bridge , Gautam Nagar, Bhopal on 5.12.19.

Please be informed that by this Letter of Intent, we propose to offer you a Retail outlet
dealership of BHARAT PETROLEUM CORPORATION LIMITED at the above location on the
following terms & conditions:-

1. You have offered a suitable piece of land admeasuring 35 meters approx.(frontage) X 35
mtrs (depth) at survey/ Khasra no.408/1, Vill.-Jhalon Tehsil'.-lfendukheda Dist.-Sagar , M.P.
s indicated by you in the application for the development of the subject Retail Outlet. You
have to make available this land within 4 months from the date of this letter failing which
this offer is liable to be withdrawn. (For Group 2).

¢, Formaking the land available as required above, you will ensure that the land arranged
by you is either registered in your name or it should be leased to you for a minimum
period of 19 years and 11 Months.

3. As and when advised by the Corporation, the site offered By you would be duly
developed up to the road level by cutting/filling (as applicable), with good earth/murrum,
layer-wise compacted as per standard engineering practices. You shall also construct

ok
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10.

necessary retaining wall and ccmpﬂund wall of 1.5 meters height, designed as ‘per site
conditions as per approval of Cerpmratlun as committed under Clause 12 (e) of affidavit
submitted by you along with app];catmn Kindly note that in case the site as offered by
you for putting up the Retail Dutle!. is not developed as per the advice of the Corporation,
this Letter Of Intent will be withdrawn without any further notice.

You will provide at the retail outlet infrastructural facilities like Driveway, Sales Office,
Show room, Store, Toilet, Generétﬁ‘rﬂﬁcmpressm with room, electrical connection up to
the sales building, Yard lighting; ;‘lwaten connection / bore well and staff room as
mentioned in the Brochure and after ahialnlng necessary clearances/approvals/licences as
applicable in each case.

ES
" +f %

In addition, you will also provide the! fnilewmg basic facilities at your cost at the Retail
Outlet premises:-

Clean drinking water.

Free Air.

Clean toilet.

Telephone.

First aid kit with vaild medicmes

Adeguate illumination.

PUC facilities, wherever it is mandatory.

Other facilities as may be specified by the Corporation from t:me to time.

So ~panogw

6. Additional facilities (site specific) like Canopy, Service Station or any other famhty as
may be decided by BHARAT PETROLEUM CORPORATION LIM]TED from time to time

would also be required to be developed by you.

BHARAT PETROLEUM CORPORATION LIMITED will provide storage tanks and pumps
and other facilities considered necessary at the Retail Outlets.

For the facilities that may be provided by the Corporation as aforesaid, you will be
required to pay license fee as may be decided by the Corporation and applicable to you
from time to time. At present, the license fee (incl. GST) recoverable is Rs. 196.52/KL for
MS and Rs. 163.76/KL for HSD.

The corporation will not be held liable for any loss or damage on account of delay that
may be caused in providing you the facilities mentioned above whatever may be the

cause of the failure or delay.

You will ensure all financial and other arrangements for operating the retail outlet
dealership. In case it is found that the funds stated in the application for the purpose of
setting up and operation of the dealership are not made availabletas and when required,
this LOI can be withdrawn and you will have no claim/damages whatsoever against thé
Qil Company.

o



11. You shall not induct any partner(s) in case of individual (s) nor make any changes in the
constitution of the partners as existing at the time of application without approval of the
Company, except your spouse as per terms and conditions of the BHARAT PETROLEUM
CORPORATION LIMITED.

12. It will always be a basic condition for the award of MS / H3D retail outlet dealership that
you shall be paying attention towards day to day working of the dealership by personally
managing the affairs of the dealership you will give us a written undertaking to this effect
and shall not assign or part with the same to any other person (s).

You will not be eligible for taking up any employment. If you are already employed you will
have to resign from the employment and produce the letter of acceptance of resignation by
the employer before the issuance of Letter of Appointment by the Oil Company.

13..You will deposit with us a Demand Draft for Rs.3,00,000/-(Three Lacs ) drawn on any
scheduled bank in favour of BHARAT PETROLEUM CORPORATION LIMITED payable at
BHOPAL towards security Deposit ( after setting of the Initial Security Deposit amount )at
the time of issuance of appointment letter after compliance of all the requirements of LOI.
Kindly note that the Security deposit will not carry any interest and is refundable at the
time of expiry of agreement between you and the Corporation. However, if such expiry of
agreement is consequent to proven adulteration/malpractice at the dealership, this
amount will be forfeited, Moreover, this Corporation reserves its right to adjust this
amount towards any dues to it.

14. You will also remit an amount of Rs.5,00,000/- (Five Lacs ) towards Non-refundable
Fixed fee, by way of a Demand Draft for Rs 5,00,000/- (Five Lacs )drawn on any
scheduled bank in favour of BHARAT PETROLEUM CORPORATION LIMITED payable at
BHOPAL Within 15 days of receipt of NOC.

15. You will be notified by the corporation. in writing, after the facilities mentioned above are
made available and are ready for commissioning the dealership, Immediately on receipt
of the above notice from the corporation, you shall obtain each and every license
necessary for operating your dealership as may be required under any central / state gowt.
/ municipal or local authorities for the time being in force.

16. If we find that the progress made by you towards the above is not to our satisfaction, this
offer is liable to be withdrawn.

17. Please note that you are required to fulfill the conditions with regard to inducting Spouse
as Co-owner in the dealership before issuance of Letter ofﬂppointment.

18, This letter of intent will stand automatically withdrawn and cancelled on the happening of
any of the following events:-
A -
"y
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In case you or any of your family members (as defined under disqualification
criteria of dealer selection guidelines) receive anytime or have received a letter of
intent for any other “A/CC" site RO dealership or LPG distributorship from our
company or any other oil marketing company either in your individual capacity or
in partnership with any other individual(s).

b. In case you or any of your family member gets inducted as partner or proprietor
in "A/CC" site RO dealership or LPG distributorship of our company or any other
oil marketing company.

c. Ifitis found that you have suppressed and / or misrepresented any material facts
in your application.

d. In case you are found to be convicted for any criminal / economic offence
involving moral turpitude.

e. e)lInthe event of death if you are an individual/partner.

18. In case you are not able to provide the land / develop facilities within the specified time

or fail to fulfill the terms & conditions of LOI, then LO| can be withdrawn. In such
situations Initial Security Deposit (ISD) would be forfeited.

The Initial Security Deposit (ISD) would also be forfeited if you are unable to submit the total
bidding amount within the stipulated time or withdraw for any reason, your selection would
be treated as cancelled and LOI withdrawn.

The LOI would also be withdrawn and selection cancelled, if you are unable to submit the
Non-refundable fixed fee within the stipulated time. In such situations Initial Security Deposit
(ISD) would be forfeited.

20. You will not sell/lease/mortgage the said land to any third party without BHARAT

21.

22.

PETROLEUM CORPORATION LIMITED's permission in writing, so long as the agreement
(DPSL) is valid and BHARAT PETROLEUM CORPORATION LIMITED's facilities continue
at the site.

In case of termination of / resignation from the dealership, within 3 months of
disassociation from BHARAT PETROLEUM CORPORATION LIMITED, you will execute a
lease or will sub lease the land together with structures thereon to the company if the
company so desires, for a period not exceeding 30 years at normal yearly rental
(excluding Municipal Taxes) which shall not be more than 10 % of the then prevailing
market value of the land and the structures standing thereon,

This letter is merely a letter of intent and is not to be construed as a ‘firm offer' of
dealership to you. The dealership will be allotted to you on your complying with the terms
and conditions spelt out herein above by issuance of appointment letter along with
signing of our standard dealership agreement between you and us.

s



23. This allotment would be liable for cancellation in the event of adverse decision in the
proceedings  (Please  specify  the proceeding)  pending  against  the
dealership/distributorship held by you/member(s) of your family unit (as defined in the
Dealership Selection Guidelines) under critical/major irregularities for violation of
Marketing Discipline Guidelines/Dealership Agreement, Control Orders or ESMA. You will
not be entitled for any claim, damages, etc. in case of cancellation of allotment in such an
eventuality. (This clause is applicable for those dealerships/distributorships against whom
proceedings are pending as confirmed in the application)

Should you require any further details / guidelines, please get in touch with our office at the
address mentioned below:

BHARAT PETROLEUM CORPORATION LIMITED
3" FLOOR, A-WING, OFFICE COMPLEX, GAUTAM NAGAR,
NEAR CHETAK BRIDGE, BHOPAL, M.P - 462023
CONTACT: 0755-4245990, 2581899, 2583624

Please note the following;

Note : You have one time option to offer alternate land meeting all specifications in the
advertised location/stretch within 90 days of this LOI provided you have not availed such
opportunity of providing alternate land after FVC (Field Verification of Credentials).

Please acknowledge receipt of this letter.
Thanking you,

Yours faithfully
For BHARAT PETROLEUM CORPORATION LIMITED
DULY CONSTITUTED ATTORNMNEY

A

.

-"W]

P.G.V.R.A.J.RAD
TM (RETAIL) BHOPAL
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*ﬁ\ﬁé’ Avnex— L

MLP. Pollution Control Board - Sagar

Pt. Deen Dayal Nagar, Housing Board Clny
SAGAR

SAGAR

Tele : 07582- 263774

Dﬁwawgﬁ f05/2021 Consent Nu:{'TE-ET%l“d: 19/05/2021

To,

. Narendra Chakravarti (Bpel Petrol Pump),
Khasra No. 325/2 ;Halka No 19 Vill- Jhalon, Tehsil- Tendukheda, Distt- Damoh.
Dist : Damoh, MP

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act, 1974  under section 21
of the Air (Prevention & Control of Pollution) Act, 1981

Ref: Your Consent to Establish Application Receipt No. 1069329 D, 22/04/2021 and last communication received on
Dt.11/03/2021

A

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under
section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilitics under the said Acts in
any way, this is to inform you that this Board grants Consent to Establish for setting up of a MS/HSD Retail Qutlet/activities at Vill-
Jhalon, Tehsil- Tendukheda, Distt- Damoh |

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasra No., 325/2 Area 1225 SQM, Vill- Jhalon, Tehsil- Tendukheda, Distt- Damoh |
b. The capital investment in lakhs: Rs. 45

¢. Product & Production Capacity:

| HSD- Storage & Dispensing
== =e=hy . . Twenty KL
MS- Storage & Dispensing 20.KL
= — Twenty KL

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the
expected date of commissioning of your industry, The applicant shall not operate the unit without obtaining consent for operation
. the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission,

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

Signature ‘}gﬂ&' Verified W{L
gigltally Signaﬁﬁ :V.S.Ral, /

Date: 19/05/2081 11:49:08 AM VIRENDRA SAHAI RAI
IDAI Server) Regional Officer

TPAY # 38DIX9RG41
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